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 कद  बह  फेम  नही  करेगा,  नो  ्यदोल्ड इब्यल
 का  मुकाबला  करता  पहनेगा,  जिसको  जनाब
 देही  सरकार  पर  होगी  |

 काता  RAGHUNATHA  REDDY:  Sir,
 these  are  not  new  points  that  have
 been  made  just  néw.  Thete  paints
 wetr  rassed  in  the  espin  debste.  Thase
 Points  have  been  answered  and,  a3
 I  seid,  this  ls  a  very  limited  megaure.
 Thotigh  thése  points  may  de  relevant,
 they  are  9०58०  the  scope  of  he
 very  \imited  rpeasure  that  is  .before
 the  House.
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 प्  कण  व् passed  Bajy&  Sabha  \  be
 into  consifleraGon:

 MR.  DEPUTY-SPEAKER-  The
 question  is:

 ‘That  the  Bill  be  passed”
 The  motion  was  adopted.

 MR  DEPUTY-SPEAKER:  Now,
 ~we  have  got  seven  minutes  to  go.  Can
 you  finish  in  seven  minutes?

 SHRI  M.  0.  DAGA  (Pah):  How
 can  it  be  finighed  m  seven  minutes?
 It  has  to  be  extended.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAJAH):  It  may  be  extended
 by  the  time  we  last.

 MR-DEFVUI'Y-SPEAKER:  Yes,  we
 take  up_the  half-an-hour  discussion
 Mr  Daga.
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 HALF-AN-HOUR  DISCUSSION
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 फक अश है.  द...“  हे  रुपे  किरण  है
 wert  था  कि.  97I~78  में-सरकार  ने
 $3.37  साख  रुपया  स्प्गोपति  भत्ते,

 भोकाड़ज़ल  दाल,  के  रुप  के  बीया  t

 !  872-74  मैं, बह, एसस  शक कर
 90  29

 लाख  पाये  हो  गई  ।  एक  दूसरे  प्रश्न के  उत्तर

 में  मं  की  मौका  मे  बसाया  कभी  अेशसरमाइज्ड

 बको  थे  i969  में  405  64  लाख  नस्या

 970  में  488  43  साख  रुपया  =  1971

 2  664.63  लाख  गया  धौर  972  %

 7.36  वज़, बपय  प्रो वर टाइम  ए्ाउत्र

 के  रूप  लेना  गया  |

 रोवर  टाश्म  एलाउन्स  के संबन्ध  मे  पे

 कमीशन  ने  पुत्री  रिपोर्ट  ओनिडा  हूँ

 ‘The  total  expenditure  on  OTA
 in  al]  departments  including  the
 civilion  edtabli#shments  of  thé  Min-
 istry  of  Defence  came  to  Ra.  4i.59
 crores  in  9%i-.72,"

 पे  निवेश  ने  यह्  भो  लिख  है  फि  952

 ¥97]  तक  सेंट्रल  यवतंमेट  के  विभिन्न

 विभागों  का  परसेट  बढ़  गमा  t  इस  के  साथ  ही

 सर्वोपरि  भत्ता  की  धनराशि  भी  बढ़  गई  ।

 95i  में  हमारी  कुल  रैवेन्य  आमदनी

 4800  करोड  शप्  थो।  उस  करे  से  सरकार  ने

 nse.  करोड-दफ़ा  अर्वा  25  परसेंट,

 केवल  संविधि  क्य  |  कर  दिया,  जो  करे

 देश  की  पाए ले शन का  हनबल  0  6 परसेंट  हैं।

 बिल  यह  है  कि  सरकार मे  देश  की  रात

 परयुनेशठ ,  पर,  गानों  -में  रहने  बालों  भौर

 देशी  बना कूदो  पर,  किसका  काले  किया  है.

 नजिस  नेशनल  पहगिकम का का  50  बस्स  भाग

 पिलाता ही:
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 ar  यह  भो  पूछा  वा  कि  ध्ोपरटाइस

 एलियंस  देनें  को  कारण  1 1 अ  हूँ  कौर  वह
 क्वीं  दिया  जीती &  ।म  ज़ी  महिदेव  इंध  का  होम

 उत्तर  नही  दे  सके  ।  उन्होंने  बताया

 “THe  work  tn  officds  should  be  so
 organised  as  ordfharily  to  ४९
 capablé  of  being  done  during  the
 normal  office  hours.”

 Who  will  organise  that  work?

 ag  काम  किस  तरह  धाय ना इज  हता

 है  *  क्या  उस  को  करने  के  लिये  ज्यादा

 स्टाफ  रखो  गया  है।  में  कमीशन  ने  कहा

 है  कि  सेंट्रल  चवन मेट  के  रफ्तार  5  वरस:

 झोवरस्टारुड  है।

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  rise  on  #  point  of  order.  The  re-
 commendations  of  the  Pav  Commis-
 sion  are  under  study  by  the  Govern-
 ment  and  the  Goverament  employees
 are  meenng  a  group  of  Muusters  to-
 morrow  at  l2  o'clock  and  after  that
 the  decision  will  be  announced  Mr.

 Daga  ts  taking  advantage  of  the  most
 retrograde  recammendations  of  the
 Pay  Commission  Report,

 _MR.  DEPUTY-SPEAKER;  What  is
 thé  point  of  order?

 हाज़िरी  3s  Mf.  RANERJEE:  When  we
 aise  quéstioits  on  the  floor  of  the
 ouse,  Finance  Min{ster  sdys  that  the

 Governsperit  is  still  considering  the
 mattér  arid  he  did  nét  at  gil  commit
 anything  on  bedilf  of  the  Govern
 ment  ether  tits  why  dr  that-  way
 My  905६  a  Gree  id  that  ifiis  matte:

 Stir  fhe  decisit  on
 the  repdit  ह्  Cf)  Pah  Comniniétion
 has  '

 MR.  DEPUTY-SPEAKER:  ]  think
 we  have  to  interrupt  this  business
 for  @  tittle  while.  There  {  an  im-
 portant:  business,  which  bas  inter

 Tepercussions.
 al  te  his  speech  after  7

 7  eement  betioéen  378
 oves.  of  India  and
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 Focti¢n  Mintstiér  bas  thade  his  state-
 dhetit  Cmterruptionis).  There  is
 nb  90866  of  3066  tn  that.  It  is  fis  point
 of  vidw,  ot  a  point  of  order.
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 STATEMENT  RE.  AGRREMENT
 BETWEEN  GOVERNMENTS  OF
 INDIA  AND  PAKISTAN  SIGNED

 ON  THE  28TH  AUGUST,  973

 THE  MINISTER  GF  EXTERNAL
 AFFAIRS  (SHRI  SWARAN  SINGH)-
 As  thé  House  ia  aware  a  Delegation
 led  by  the  Special  Emuasary  of  the
 Pnme  Mmistdr  of  India,  Shri  P  xX
 ftaksar,  visited  Rawalpindi  and  Ista-
 mated  and  held  discussions  with  the
 Pakistan  Delegation  led  by  Mr.  Aziz
 Ahmad,  Pakistah's  Minister  of  State
 for  Defence  and  Forelgr,  Affairs.
 from  24th  to  3lst  July,  1973,  During
 the  course  of  these  talks  questions
 relating  to  simnultaneous  ;ePatnation
 of  three  categories  of  persons  men-
 tioned  in  the  Jaint  Indo-Bangladesh
 Decilarstion  of  April  1%,  ‘1973,  were
 discussed  in  ful!  detail.  The  Painstan
 side  acknowledged  the  fact  that  the
 Joint  Indo-Bangladesh  Declaration,
 which  had  separated  political  con-
 siderations  from  the  humanitanan
 issues,  was  a  step  forward  and  paved
 the  way  for  an  early  resolution  of
 these  issues.  Some  progress  was
 made  in  defining  these  issues  and  it
 was  agréed  between  the  two  Delega-
 tions  that  a  point  had  been  reached
 where  further  consideration  by  both
 sides  wads  necessary.  In  pursuance  of
 this  detisinn.  the  discussions  wete
 resumed  at  New  Delhi  trom  8th
 August,  1978  and  continued  till  fhe
 है  August,  i973  Thiése  disruskions
 took  place  with  the  full  knowledge
 b¢  and  ith  consultdon  with  the
 Bangladesh  Government.

 Asa  result  of  these  tale,  an  agree-
 ment  was

 i

 Yesterday,  the  28th
 between  x  Govérn-

 dents
 ef  टल

 Pakietan,
 Ge  the  Table  of  the  House,  a  copy  of
 this  Agreement.


